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 375  Suspension  of  Proviso  to

 Rule  66  Motion)

 The  motion  was  adopted.

 Clauses  2  to  11  were  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill,

 SHRI  VEERENDRA  PATIL:  Sir,  ।

 beg  to  move:

 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 16.00  hrs.

 MOTION  RE,  SUSPENSION  OF
 PROVISO  TO  RULE  66.

 THE  MINISTER  OF  INFORMA-

 TION  AND  BROADCASTING  (SHRI
 VASANT  SATHE):  I  beg  to  move:

 “That  this  House  do  suspend  the

 proviso  (०  rule  66  of  the  Rules  of

 Procedure  and  Conduct  of  Business

 in  Lok  Sabha  in  its  application  to

 the  motions  for  taking  into  con-

 sideration  and  passing  of  the  Cine-
 workers  Welfare  Cess  Bill,  1981  and
 the  Cine-workers  Welfare  Fund  Bill,
 1981.”

 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  do  suspend  the

 proviso  to  fule  66  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  consi-
 deration  and  passing  of  the  Cine-

 workers  Weifare  Cess  Bill,  198}  and
 the  Cine-workers  Welfare  Fund

 Bill,  1981.”
 The  motion  was  adopted,

 *Moved  with  the  recommendation  of  the  President.

 Welfare  Cess  Bill

 16.01  hrs.

 CINE-WORKERS  WELFARE  CESS
 BILL,

 AND

 CINE-WORKERS  WELFARE  FUND
 BILL

 MR.  CHAIRMAN:  Now  we  take  up
 jtems  1]  and  12  together,  The  hon.
 Minister.

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 VASANT  SATHE):  ।  beg  to  move:*

 “That  the  Bill  to  provide  for  the

 Jevy  and  collection  of  a  cess  on
 feature  films  for  the  financing  of
 activities  to  promote  the  welfare  of
 certain  cine-workers  and  for  matters
 connected  therewith  or  incidental

 thereto,  be  taken  into  consideration.”

 ।  also  beg  to  move:*

 “That  the  bill  to  provide  for  the
 financing  of  activities  to  promote
 the  welfare  of  certain  cine-workers,
 be  taken  into  consideration.”

 11९1  MOOL  CHAND  DAGA  (Pali):
 The  Minister  does  not  want  to  say
 anything?

 MR.  CHAIRMAN:  1  you  like,  you
 may  say.

 SHRI  VASANT  SATHE:  Sir,  before
 1  indicate  the  main  aspects  of  the
 Bills,  I  would  like  to  mention  briefly,
 why  these  Bills  are  being  brought.
 As  the  House  may  be  aware,  at
 present,  welfare  measures  to  meet  the
 needs  of  indigent  cine  artistes  are  not
 available.  According  to  the  Working
 Group  on  National  Film  Policy,  which
 was  set  un  by  my  Ministry  to  go  into
 various  aspects  of  an  integrated  film
 policy  in  depth,  the  number  of  people
 employed  in  the  Film  Industry  is  of
 the  order  of  about  3.5  lakhs.  Out  of
 this,  nearly  60  per  cent  of  the  workers
 are  employed  in  exhibition  sector  and
 the  rest  in  the  production  ang  dis-
 tribution  sectors.  Majority  of  the
 persons  in  the  production  sector  are
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 employed  on  casual  or  contractual
 basis.  Cine  artistes,  like  artistes  in
 other  performing  arts,  wither  away
 owing  to  changes  in  styles,  trends  and
 due  to  age.  There  are  instances  wherte
 artistes  who  have  won  great  fame  and
 recognition  for  their  créative  talent
 have  fallen  into  utter  proverty.
 Similarly  technicians  and  other  cine
 workers  who  work  outside  the  lime
 light  often  face  tinancial  hardship.
 Therefore,  there  is  a  pressing  need
 for  creating  a  Welfare  Fund  to  assist
 cine  artistes  and  workers  in  indigent
 cireumstanceg.

 र  may  draw  the  attention  of  the
 House  to  the  gact  that  the  Bills  aim
 at  the  welfare  of  essentially  low-paid
 cinema  workers  ३  1110.0  production
 sector.  The  objective  is  to  create  a
 welfare  fund  to  provide  financial
 assistance  and  to  pay  for  other
 welfare  measures  for  such  cinema
 workers  whose  monthly  wage  does
 not  exceed  Rs.  1,000/-  or  in  case  they
 are  employed  on  lump-sum  payment
 such  remuneration  does  not  exceed
 Rs.  5,000 ,*-,  प्रe  have  deliberately
 decided  to  attend  to  the  welfare  needs
 of  low-paid  workers  in  the  production
 sector  of  the  Film  industry  as  it  is
 these  workers  who  are  in  gire  need  of
 assistance  from  the  Government,
 particularly,  in  the  old  age.

 Sir,  through  the  Cine  Workers
 Welfare  Cess  Bill,  1981,  we  propose  to
 levy,  as  a  cess,  a  duty  of  excise  at  the
 rate  of  Rs.  1,000/=  on  every  feature
 film  certifieq  for  public  exhibition
 under  Section  है  o  the  Cinema-
 tograph  Act,  1952.  The  duty  of  excise
 to  be  levied  shall  be  in  addition  to
 any  cess  or  duty  leviable  on  cinemato-
 fraph  films  under  any  other  Jaw  in
 force.  This  duty  shall  be  payable  to
 the  Central  Government  by  the  pro-
 ducer  of  the  feature  films  within  a
 Period  of  fifteen  days  from  the  date
 of  certification  of  the  film,  -  you
 might  have  noticed,  the  proceeds  of
 the  duty  shall  be  credited  to  the  Con-
 solidated  Fung  of  India.  ।  ।  pro-
 Posed  that  the  Central  Government
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 also  should  have  the  right  to  exempt
 any  film,  for  reasons  to  be  specified,
 from  the  payment  of  duty.  In  case  of
 non-payment  within  the  stipulated
 period,  the  producer  is  liable  to  pay  a
 penalty  not  exceeding  Bs.  50/-  for
 every  month  during  which  the  quty  is
 in  arrears,  ।  am  confident  that  con-
 sidering  the  small  level  of  cess  which
 is  proposed  to  be  raised  per  feature
 film,  it  will  not  constitute  any  burden
 on  the  film  producers  and  this  Bill
 will  be  welcomeg  by  the  enlightened
 sections  of  the  Film  Industry  which
 are  alive  tao  the  need  of  welfare
 measures  for  their  own  workers.

 The  amount  of  money  raised  by  the
 cess  will  provide  a  nucleus  of  about
 Rs.  7.5  lakhs  per  annum  for  the
 Welfare  Fund  which  is  proposed  to
 be  created  through  the  Cinema
 Workers  Welfare  Fund  Bill.  This  has
 been  estimated  on  the  basis  of  pro-
 duction  of  about  750  feature  films  per
 year,  The  Bill  provides  for  crediting
 of  any  grants  to  be  made  by  the
 Central  Government  or  for  acceptance
 of  donations  from  different  sources.
 Tam  hopeful  that  with  the  coopera-
 tion  of  the  Film  Industry,  it  will  be
 possible  to  obtain  donations  and  म
 crease  the  overall  resources  available
 under  the  Fund.

 The  Cine  Workers  Welfare  Fund
 Bill  has  a  provision  to  constitute  Ad-
 visory  Committees  as  also  a  Central
 Advisory  Committee  to  advise  the
 Central  Government  regarding  the
 administration  of  the  proposeq  Fund.
 It  is,  therefore,  intended  that  the  Fund
 will  be  operated  in  close  cooperation of  the  Film  Industry,  The  Advisory
 Committees  will  include  representa-
 tives  of  the  Government,  Cinema
 Workers  and  the  Film  Producers  so
 that  all  concerned  interests  gre  fairly
 represented,  The  Bill  also  provides
 for  appointment  of  Welfare  Commis-
 Sloners,  Welfare  Administrators  and
 Inspectors  and  such  other  Officers  as
 May  be  necessary  म  complying  with
 the  provisions  of  the  Proposed  enact-
 Ments,

 Sir,  ।  have  no  doubt  that  hon.  Mem-
 bers  will  welcome  this  initianve  on
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 the  part  of  the  Government  to  create
 a  Cinema  Workers  Welfare  Fund  by

 levying  a  small  cess  for  the  welfare

 of  the  cinema  workers  in  the  produc-
 tion  sectors.

 There  has  been  this  demand  from
 the  cinema  workers  particularly,  the

 low-paid  casual  and  other  artistes  for
 a  very  very  long  time  and  I  think  we

 have  given  it  a  long  awaited  desirable
 decision  to  help  the  cine-workers  who
 are  in  indegent  circumstances.

 I  am  confident,  Sir,  that  the  House
 will  support  this  measure.

 7  CHAIRMAN:  Motions  moved:

 “That  the  Bill  to  provide  for  the
 Jevy  and  collection  of  a  cess  on
 feature  films  for  the  financing  of
 activities  to  promote  the  welfare  of
 certain  cine-workers  and  for  matters
 connected  therewith  or  incidental
 thereto,  be  taken  into  considera-
 tion.”

 “That  the  Bill  to  provide  for  the
 financing  of  activities  to  promote
 the  welfare  of  certain  cine-workers,
 be  15.1६ €11  into  consideration.”

 SHRI  AJIT  BAG  (Serampur}:  Mr.
 Chairman,  Sir,  I  rise  to  speak  on  the
 Cine-Workers  Welfare  Cess  Bill  and
 the  Cine-Workers  Welfare  Fund  Bill.

 The  objects  and  reasons  for  the  क-
 troduction  of  these  two  Bills  as  put
 forward  by  the  hon,  Minister  appear
 to  be  satisfactory.  But,  Sir,  our  past
 experiences  in  regard  to  the  high-
 sounding  promises  made  from  time  to
 time  by  this  bourgeois  landlord  gov-
 ernment  for  the  uplift  of  ¢he  down-
 trodden  in  this  country  are  very
 very  bitter.  Those  rosy  promises  have
 always  sunk  into  oblivion  and  the  in-
 digent  mass  for  whom  our  fulers  shed
 so  much  of  crocodile  tears  are  thrown
 deeper  and  deeper  into  the  dark
 dungeon  of  eternal  misery.  So,  we
 have  grave  doubts  as  to  the  outcome
 of  these  two  Bills.  ।  15.0  more  so
 beeause  of  the  authoritarian  way  in
 which  the  Welfare  Fung  Bill  seeks  to
 form  the  Advisory  Committees  at
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 different  levels.  It  is  utterly  anti-

 Jabour.  It  cannot  do  any  good  to  the

 indigent  worker.  It  strikes  at  the

 very  root  of  democracy,  In  intrudes

 upon  the  rights  of  the  State.  it

 violates  the  Constitution  of  India  even.

 1  shall  qwell  upon  this  point  later.

 Sir,  the  malady  of  the  cine-werkers
 knows  no  bounds.  Those  working  in

 the  studies,  the  technicians,  the  skilled
 and  the  unskilled  workers,  the
 dummies  in  particular,  do  not  enjoy

 any  statutory  coverage  in  respect  of
 their  security  of  service.  They  are
 seasonal  workers.  The  ESI,  the  Pro-
 vident  Fund  ang  Pension  facilities  as
 enjoyed  by  other  industrial  workers
 are  but  objects  of  dream  to  these  ill-
 fated  cine-workers.  The  lives  of  the
 dummies  are  not  properly  insured
 against  accidents  which  may  at  any
 moment  endanger  their  lives.  This
 is  because,  Sir,  film  in  our  country
 even  34  years  after  Independence  has
 not  been  given  the  status  of  an  indus-
 try  by  our  benign  (7)  rulers.  So,  as
 in  all  other  spheres  the  black-money
 reigns  supreme  in  the  film  industry
 of  our  country  and  that  is  the  only
 Treason  behing  all  the  miseries  of  these
 helpless  cine  workers.  The  powers
 that  be  in  our  country  who  are  but
 puppets  in  the  hands  of  these  black.
 money  hoarders  do  not  dare  to  touch
 them.

 Sir,  while  it  is  gratifying  to  note
 that  the  Government  of  India  at  long
 last  has  come  up  with  legislations  for
 the  protection  of  the  distressed  cine
 workers  we  cannot  but  notice  in  it  a
 sinister  mave  on  the  part  of  the
 Centra]  Government  to  trample  down
 the  rights  of  the  States.  By  power  of
 these  legislations  the  Central  Govern-
 ment  seeks  to  seize  all  powers  in  this
 respect  in  its  fold.  It  seeks  to  con-
 trol  all  the  affairs  of  the  proposed
 welfare  Fund.  In  the  formation  of
 Advisory  Committees  at  different
 levels,  as  proposed  in  the  Bill  there
 is  no  trace  of  election  anywhere.
 There  is  only  selection  and  that  toe
 obviously  by  those  enthroned  at  the
 Cenire.  What  else  can  be  a  glaring
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 example  of  naked  authoritarianism,  ।

 ghastly  butchery  of  Democracy?  Sir,
 this  is  going  to  be  implemented  ऑ

 gross  violation  of  the  Constitution  of

 India,  wherein,  under  Entry  No.  33
 of  the  State  List  in  jhe  7th  Schedule,
 all  powers  regarding  einematograph
 are  vested  in  the  States,  subject  to  the

 provisions  of  Entry  No.  60  of  the
 Union  List  of  the  same  schedule  of
 the  Constitution  of  India  which  vests
 in  the  Centre  only  the  power  of
 sanctioning  cinematographic  films  for
 exhibition.  Sir,  the  intention  here,  85
 laid  gown  in  the  Constitution,  is  quite
 clear,  2०  the  Uniog  Government  it
 gives  only  the  power  of  sanctioning
 exhibition  and  all  the  Test  are  to  ८०
 to  the  States.

 Through  you,  Sir,  ।  would  like  ta
 draw  the  attention  of  of  this  august
 House  and  that  of  the  Hon.  Minister
 to  another  salient  point  In  Clause
 l{c)  of  Section  4  of  the  Welfare  Fund
 Bill  it  has  been  stated  that  the  Fund
 should  be  used  ‘to  provide  assistance
 in  the  form  of  grants  or  loans  to
 indigent  cine  workers.  What  is  the
 fate  of  these  indigent  cine  workers?
 Who  has  made  them  so  indigent?  Let
 us  cast  q  glance  at  the  Punjahi,
 Assamese,  Oriya,  Gujarati,  Marathi
 and  Bengali  films.  They  have  been
 eclipsed  by  sex  and  violence-oriented
 Hindi  films.

 In  spite  of  having  the  best  of  cul-
 tlural  traditions  they  cannot  flourish
 because  of  the  black  money  that
 monopolises  the  Cine  industry  in  India.
 And  these  black  money  sharks  only
 Care  for  their  profits  and  out  of  (heir
 lost  for  gold  they  do  everything  to
 deprave  the  mora]  of  the  youth  of
 our  country.  Fighting  against  these
 attacks  the  Bengali  films-world,  (which
 has  produced  such  stalwarts  as
 Pramathas  Barua,  Satyajit  Ray,  Mrinal
 Sen,  among  others)  is  now  at  death’s
 door,  just  struggling  for  existence.

 The  Hon.  Minister  himself  concedéd
 In  the  Rajya  Sabha  in  the  month  of
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 April  this  year.  ।  quote  the  report
 from  the  Indian  Express,  New  Delhi,
 dated  28  April,  1981:

 "Mr.  Sathe  said  he  was  aware  that
 the  cine-workers  were  being  ex-
 ploited  ana  needed  some  protection.
 He  also  said,  the  entire  film  indus-

 try  was  in  the  grip  of  black  money.
 Production,  distribution  ang  exhibi-
 tion  of  films  was  controlled  by  those
 आं  possession  of  black  money
 and  the  only  way  to  extricate  it
 from  their  clutches  was  to  declare
 jt  as  an  industry,  Mr.  Sath  said’,

 He  also  said  this  in  the  Rajya  Sabha:
 “Borrowing  in  the  industry  was

 at  an  astonishing  rate  of  40  per
 cent  interest  whch  was  nothing
 but  unaccounted  money,  he  said,
 and  added,  it  is  a  racket.  This
 racket  would  go  the  moment  banks
 began  advancing  loans  for  film
 making.”
 He  also  said:

 “Tf  banks  could  advance  loans  for
 construction  of  hotels,  then,  why
 not  producing  films."

 So,  Sir,  he  js  aware  of  these  facts.

 In  the  light  of  all  that  f  have  already
 mentioned,  I  beg  to  lay  before  the
 House  two  very  important  suggestions.
 Firstly  let  the  cine-production  be
 declared  as  an  Industry.  Then,  the
 lidigent  and  distressed  cine-workers
 will  be  delivered  from  the  clutches  of
 the  black-moneyed  sharks  who  exploit
 the  helpless  cine-workers  at  their
 will.  The  nationalised  banks  wil]  alse
 come  forwarq  to  help  them  with
 loans.  The  cine-workers  will  come
 under  the  purview  of  the  Industrial
 Disputes  Act  which  wil]  entitle  them
 to  the  facilities  of  the  E.S.1,  provi-
 dent  Fund,  Pension  and  other  things
 enjoyed  by  the  other  industrial
 labourers,
 *  Secondly,  let  all  the  Advisory  Com-
 mittees  at  all  levels  be  duly  elected
 bodies  representing  al]  the  sections  of
 People  connected  with  this  very  vital
 industry.

 PROF.  ।.  6  RANGA  (Guntur):
 These  small  fellow  will  be  forced  to
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 vote  for  the  monopolists  and  their
 favourites.

 SHRI  AJIT  BAG:  Since  cinema  is
 a  State  Subject,  let  the  Advisory
 Committees  at  the  State  level  func-
 tion  as  autonomous  bodies.

 Through  you,  Sir,  ।  request  the
 Hon.  Members  to  consider  the  above
 matters  seriously  and  urge  upon  the
 Hon.  Minister  to  consider  my  pro-
 posals  and  amend  his  Bills  accordingly
 if  he  sincerely  desires  -०  save  the
 indigent  cine-workers  fram  these
 maladies  ang  the  industry  as  well.

 With  this,  1  conclude  my  =  speech,

 MR.  CHAIRMAN:  Now,  our  never.
 failing  friend,  Shri  2  ८  Daga.

 थ्री  मूस  चन्द  डागा  (पाली)  :  सभापति

 महोदय,  भारतीय  सिनेमा  अपनी  उप-

 लब्धियों  के  कारण  विश्व  में  काफ़ी  चर्चा  का

 विषय  बनी  हुमा  हैं  ।  करीब  125  स

 ज्यादा  देशों  भ॑  हमारी  फ़िल्में  निपात

 होती  हैं  और  fara  के  कोने-कोने  में  इन
 फ़िल्मों  की  लोकप्रियता  बढ़  रही  है  ।

 मरा  खयाल  हैं  कि  पहले  कभी  मंत्री

 मोदी4  का  सम्बन्ध  फ़िल्म  मीटिंग  से  भी

 रहा  है  ।  लेविन  मैं  कहना  चाहता  हैं  कि

 उन्होंन  यह  बिल  बसते  हुए  कई  बातों  की

 भोर  ध्यान  नहीं  दिया  है  ।  मैं  समझता

 हूं  कि  बह  स्वयं  भी  इसस  संटिसफ़ाइड  नहीं

 होंगे  ।  लेनी  व  बहुत  बड़े  बकील  हैं,

 इस  लिए  इन  बातों  का  उत्तर  दें  देंगे  ।

 समाप्ति  मंहोबंथ  :  श्री  डागा  भी  तो
 बकील  हैं  ।

 थ्री  मूल  चन्द  डागा  :  में  आ  के
 मुकाबले भ  बहुत  कम  हूं  ।

 सभापति  महोदय  :  मैं  तो  कभी  ला

 कालेज  नहीं  गया  हूं  ।
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 -ी  मूल  चन्द  डागा  फिर  भी  जब
 श्राप  बोलते  हैं,  तो  बड़ी  गंभीरता  से  सुनना
 पड़ता  है  ।

 सब  से  पहली  बात  तो  यह  है  कि  यह
 प्रावधान  विधा  गया  हैं  कि  वेलफेयर  सैस

 की.  रकम  को  कानसालिडेटिड  फण्ड  आफ़

 इंडिया  में  जमा  किया.  जाएगा  ।  इसके

 fair  एक  अलग  फण्ड  ही  क्यों  त  बनाया
 जाए  ?  पहले  रुपये  को  कानसालिडेटिड

 फण्ड में  जमा  करने  शर  फिर  वहां  से  निकालने

 के  लिए  एक  लम्बा  प्रोसीजर  होगा  ।  मैं

 इस  बात  को  समझ  नहीं  पाया  हूँ  ।  वैल-

 फ़ेयर  फण्ड  बिल  में  कहा  गया  हैं  :---

 “Such  amounts  as  the  Central
 Government  may,  after  due  appro-
 priation  made  by  Parliament  ४  law
 in  this  behalf,  provide  from  out  of
 the  proceeds  of  116.0  duty  of  excise
 credited  under  section  5  of  Cine-
 workers  Welfare  Cess  Act,  1981
 after  deducting  therefrom  the  cast
 of  collection  as  determined  by  the

 Central  Government  under  the  Act.”

 सेरी  राय  है.  कि  यह  अलंग  से  एक
 फण्ड  हना  चाहिए  ौर  इस  रुपये  को

 कानसलिंडेटिड  फण्ड  में  जमा  नहीं  कराना

 चाहिए  ।  इसके  लिए  कोई  कानून  बनाना

 होंगा  |

 मैं  यह  कहना  चाहता  था  कि  ag  बिल
 किस  तरह  परमल  में  लाया  जायेगा  ?  इस
 रकम  के  लिए  श्राप  ने  ऐडवाइज्री  कॉमेंट
 मर  सेंट्रल  एडवाइजरी  काटा  मुक़र्रर  कर
 दी.  ।  कितनी  कमेटीज  मुकर्रर  होंगी,
 कया  उन  कमेटीज  का  परपज  होगा,  क्या

 उन  कमेटीज  का  फन्कशन  होगा,  कुछ  नहीं
 बताया  है  ।  श्राप  नें  एक  सटेंस  में  सारी
 at  कहे  दी  कि  यह  कमेटी  सरकार

 बनाएंगी  ।  उस  के  क्या  फैक्शंस होंगे,  क्या

 ऐक्टिविटीज़  होंगी,  यह  कहीं  नहीं  दिया

 है  ।  केबल  यह  feat  है  :
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 “The  Centra]  Government  may  con-
 stitute  ax  many  Advisory  Committees
 as  jt  thinks  fit  to  advise  the  Central

 ernment  on  such  matters  arising
 out  of  the  administration  of  thia  Act
 as  may  be  referred  to  it  by  that  Gov-
 ernment,  including  matters  relating
 to  the  application  of  the  Fund.”

 अब  बताइए,  इतना  बड़ा  दिल  रख

 यह  भापने  इस  में  दे  दिया  कि  ऐप  मेनी a,
 wade wa  दि  सेंट्रल  गवर्नेमेंटमें  कोस्टा-

 च्युत

 SHRI  RATANSINH  RAJDA  (Bom-
 bay  South):  At  the  whims  and
 ecaprice  of  the  Government.

 थो  मूलचन्द  ढाका  :  आप  ने  ठीक

 बाते  कह  दी  अच्छी  भाषा  से  क्योंकि  आप
 बम्बई  के  रहने  वाले  हमर  ज्यादा  पिक्चर्स

 बहीं  बनती  हैं।  यह्  सवाल  जो  है  कि

 The  Central  Government  may  con-
 stitute  as  many  Committees  as  it  likes,

 इन  कॉमिक  का  क्राइटीरिया कया  होगा,
 कौन  मैम्बर्स  लिए  जाएंगे  बह  नहीं  बताया  ।

 एक  बात  आप  ने  बड़ी  अच्छी  कहीं  कि  कई

 बार  जिन  की  कर्जा  खत्म  हो  जाती  हैं,  स्टेमिना
 खत्म  हो  जाता  है,  जो  बूढ़े  हो  माते हैं
 हालांकि  मैं  तो  मानता  नहीं  हूं,  श्राप  को
 चमक  तो  साठे  साहब  बढ़ती  जाती  है,  मैं

 यह  समझ  नहीं  पाया,  पालिटीशियंस को  तो

 ज्यों-ज्यों बूढ़े  होते  जाते  हैं  उन  की  चमक

 बढ़ती  जाती  है  और  श्राप  कहते  हैं  कि  उन

 की  कर्जा  खत्म हो.  जाती है,  यह  बात  मेरी

 समझ्  में  नहीं  माती,  ।  सिनेमा  ऐक्टर  जो

 हूँ  उनकी  ऊर्जा खत्म  हो  जाती  हैं  था  वह
 इतने  पुराने हो  जाते  हैं  कि  नई  शैलियों  को

 झपना नहीं  सकते  हैं,  ऐसी  बात  मेरी  समझ
 से  नहीं  है  ।  अगर  कोई  हमारे  डिप्टी
 लीडर  रंा  साहब  के  लिए  यह  कहे  तो  मैं

 तो  कहूंगा  कि  वह  तो  पॉलिप मेंर  के  बहुत
 पुराने  मेम्बर  हैं  लेकिन  वह  तो  नई  शैली

 में  फिट  होते  हैं  शौर  पुरानी  में  भी  फ़िट
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 होते  है।  we  साठे  साहब  जब  गोनते  हैं
 तो  देख  लीजिए  वह  कौन  सी  शैली  में  किट

 होते  हैं  ।  इसलिए  कह  जो  भाप  कहते  हैं

 कि  जो  बूढ़े  ऐक्टर  होते  हैं  उन  की  कला
 खत्म हो  जाती  है,  बूढ़ों में  तो  कला.  बढ़ती

 2  ...  (व्यवधान) .  .  .  पाप  ने  यह  पढ़ा

 नहीं--केशव  केशनि  रस  करी  .  _  +  ।)

 तो  सवाल  यह  था  कि  यह  जो  आप

 कहते  हैं  कि  बूढ़ो ंमें  उन  की  ऊर्जा  खत्म  हों

 हो  जायगी  उस  कमय  हम  उन  की  मदद  करना
 चाहते हैं.  तो  मदद  किस  रूप  मेँ  उन  को  देंगे,

 कैसी  मदद  होगी  ?  नें  कुल  रुपया

 तो  इकट्ठा  किया  है  7  लाख  4  हंजार
 और  उस  में  खर्चा  किस-किस  का  है--

 एडवाइजरी  कमेटीज  जो  मीट  करेंगी  उनका

 खर्चा  फ़िर  वह  किलनी  कमेटीज  हैं,  इसकें

 बाद  देयर  उड  भी  सेटल  एडवाइजरी  कमेटी

 जो  सब  को  कोऑर्डिनेशन करेगी  ।  यह  बिल

 बनाते  समय,  साठे  साहु  ने  शायद  इस  पर

 ध्यान नहीं  दिया  ।  बात  यह  हैं  किं.  बाप
 को  टाइम  मिलता नहीं  है  ।  वह  एक
 जगत  पौर  होता  है  सिनेमा  जगत,  वह  रंगीला

 संसार  होता  है  शौर  यह  रूखा  संसार  है  ॥

 यह  कानून  बनाने  का  जगत  ही  शौर  हैं  ।

 फिर  इस  के  बाद  श्राप  कहते  हैं

 “Each  Advisory  Committee  shall  con-
 sist  of  such  number  of  persons  as  may
 be  appointed  by  the  Central  Govern-
 ment  and  the  Members  shall  be  chosen
 in  such  a  manner  as  may  be  prés-
 eribed,”

 Then,  “the  Cenral  Government  may
 constitute  a  Central  Advisory  Com-
 mittee  to  coordinate  the  work  of  the
 Advisory  Committees  constituted
 under  Section  5  and  to  advise  the
 Central  Government  on  any  matter
 arising  out  of  the  administration  of
 this  Act.”

 कुछ  यह  शी  मालूम  होना  चाहिए  कि  दस

 फंड  से  रुपय  कौन  देगा  ?  शरीर  किसी

 को  रुपया  देना  हो  तो  डिसीजन  कौन  लेगा  कि
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 [लीज मूलचन्द  बागा]
 “whose...  remuneration,  with:  res

 टप  ि  pect  to  such  employment  in  or  in
 इतना  रुपया  दना  चाहिए  भ्रमर  कोई  connection  with  the  production  of
 कलाकार  बीमार  है  पौर  उसको  सहायता  each  of  any  five  feature  films...”
 को  झावश्थ्कत्ा  है  wa  क्यो  करेंगे  ?

 थ्री
 -

 बसन्त  साढे  :  श्राप  क्या  प
 इसमें  दिया  हुआ है कि है  कि  पहले तो  कमेटीज

 रहे  हैं?
 क़

 बन  जायेंगी  लेकिन  उसके  लिए  पेसा  ग्रा पका

 fear  मेट  देग.  या  उसे  फण्ड  में  से  जायेगा

 जिसको  कि  आप  कंसोलिडेटेड  फण्ड  में  जम!

 करवा।  रहे  हैं?  इनमें  लिखा  हुनर।  है  :

 “The  Central  Government  may  ह  --
 appoint  as  many  Welfare  Commis-  थी  बसन्त  ad  तो  ठीक  से  पढ़िए।
 sioners,  Welfare  Administrators,  ।  am  talking  about  the  term  ‘cine
 Inspectors  and  such  other  officers  worker’.  श्री  मूलचन्द  डागा

 “and  staff  as  it  thinks  necessary  for
 the  purpose  of  thiy  Act  and  the  You  have  defined  it  in  Section  2(b)

 थी  मूलचन्द  डागा::  किसको  याप
 रुपया  देना  चाहते  हैं,  यह  पढ़  रहा  हूँ  ।

 Cine-Workers  Welfare  Cess  Act,  ():

 1381,”  ale  |  “who  has  been  employed,  directly
 तो  यह  सहायत  देने  से  पहले  कुछ  तो  पुजारी  ०  through  any  contractor  or  in  any

 a
 oe  en  other  manner,  in  or  in  connection

 लोग
 ही  खा

 लाय
 ग

 फिर  जो
 ब हत

 जन
 होंगे  with  the  production  of  not  less  than

 उनको  श्राप  कय
 देगे

 ?  एक  वोटिंग  होंगी  five  feature  films  to  wotk  as  an
 ata  में,  दूसरों  गोहाटी  में  श्रोता  तीसरी  artiste  (including  aecctor,  musician

 -
 निीति

 or  gancer)  or  to  do  any  work, ्  .
 मो  ट  होगो  ट्रीय  ड्रम

 मा
 न  र  skilled,  unskilled,  manual,  supervi-

 पर  ही  Aree  Biat  समात  हो.  जायेगा  |  sory,  technical,  artistic  or  other~

 फिर  यह  ककैटो  जो  fatto  करेगी  वह
 फहर:

 *

 सेंट्रल  एड बाइ ज़रों  कमेटी  में  जायेगा  ।  “Whose  remuneration  with  respect
 (०  such  employment  in  or  in  con-

 फिर,  इसके  प्र लावा यह  भी  नहीं  मालूम  कि  nection  with  the  production  of  each

 यह  फण्ड  रहेगा  किसके  पास  ओर  कौन  o  any  five  feature  films  has  not

 गा?  exceeded,  where  such  remuneration
 उसकी  देख-बगल  करेगा  has  been  by  way  of  monthly  wages,

 a  sum  of  one  thousand  rupees  per
 साठे  साहब  यहां  पर  जो.  बिल  जाएं  month,  and  where  such  remuneration

 a.  कि  has  been  by  way  of  monthly  wages,
 हैं.  उसका  पंप  त॑।

 बिल्कुल  ठोक  ै  a  sum  of  one  thousand  rupees  per
 “Welfare  meausres  to  meet  ine  month,  and  where  such  remuneration

 needs  of  indigent  cine-artistes  are  has  been  by  way  of  a  lump  sum,  a
 not  available.”  sum  five  thousand  rupees,”

 यह  भी  उफोनाशन  दो  ह  कि  प्रार्टिस्टस  कौन  What  do  you  means  by  ‘each  of  any
 =  2५  -  feat  ड 7?

 होंग  ?  वह  होंगे  जोकि  कम  से  कम  क  न
 AMES!  1  अह

 गहर,
 Under

 पांच  फिल्‍मों
 में

 काम  किए  हुए  हों  ।  प्रा पने  SHRI  VASANT  SATHE:  This  is  a
 यह  भी  कहा  है  कि  उसकी  कुल  आमदनी  5  simple  English,

 हगार  रुपये  Al  1  अ्राजकल  के  ज्षमाने  में  श्री  चल  चन्द  कागा!  एक  तो  पह  कि
 कया  आग  पति  हजार  अमाएँ  बातों  यें  मतर  बहुत  थोड़े

 से
 कलाकार  होंगे  पौर  इस,  बिल

 दगे  २.  हमारे  बकौल
 साहब  यहां  पर  वैठे  म  भ्रनुसार  पांच  हजार  तक  जिसकी

 हुए  हैं  वें  बततपग, मे ंमैं
 समझ  नहीं  सका  आमदनी  होगी,  उसको  आप  मदद  दगे  1

 हैं,  इसमें  लिखा  है  :
 में  कहना  चाहत  हैं  कि  श्राप  मेहरबानी  करके
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 उनको,  कम  से  कम  आमदनी  दीस  हज़ार

 तक  होनी  तो  मामूली  बात  हैं,  आजकल

 सिने माश ओं के  भ्रमर  कितना  खर्चा  होता  है,

 वे  कितना  धन  कमाती  हैं,  सिनेमा

 बलि,  इंडस्ट्रीज  बाले  जोकि  चलाते हैं
 ।

 आपने  यह  जो  रकम  दी  है,  उस  रकम  के

 mart  पर  मानें  सोचा  है  कि  आप  इसकी

 डेफिनिशन  पर  गौर  फ़र्मायेंगे  पौर  गो

 करेंगे  कि  किस  प्रकार  से  काम  चल  सकत

 है  ।

 एक  बाच  आप  और  कद  रहे  थे  कि  सेष्टल

 गवर्नमेंट  में  यह  जो  आपका  मूल  मकसद है  |
 “The  Fund  is  intended  to  provide

 assistance  to  cine-workers  in  need  and

 to  take  up  welfare  schemes  for  the
 benefit  of  such  workers.”  एक  तरफ

 Qt  एसोमटेंस  देता  चाहते  हैं,  दूसरी  तरफ

 में  कहना  चाहता  हूं  कि  झप  काम  स  कम

 दो  चोर्जे  करिए  एक  तो  जो  ग़रीब  हैं,  जो

 वयोवृद्ध हैं,  जिन्होंने  प्रगति  जिन्दगी  सिनेमा

 के  लिए.  भ्रमित  की  थी  झर  उसकी  के

 कारण  उनकी  शक्ति  कमजोर  हो  गई  है,
 बाप  उनकों.  मदद  देता.  चाहते  हैं

 Then  there  are  certain  welfare

 schemes,  What  are  those  welfare

 schemes?  who  will  organise  those  wel-
 fare  schemes  and  how  they  will  he

 implemented?  पह  एक  सुपर।  क्षेत्र  है  और

 मुझे  यह  नहीं  पता  है  कि

 “The  Fund  is  intended  to  provide
 assistance  t  line-wrkers  in  need  and

 and  to  take  up  welfare  schemes  for

 the  benefit  of  such  workers.”

 waitat  Tt,  faa  कहा  गया  होंगा
 कि  उसकी  हालत  42  है  fe  वहू  ग़रीब

 हैं,  उनकी  हाल,  खराब  है,  प्राथमिक-

 Welfare  Fund  Bill

 , स्थिति  अच्छी  नही ंहै  भोर  हमें  उसको  मदद
 देनी  चाहिएं,  लेकिन  उसको  वेरीफाई
 कौन  करेगा,  कौन  जांच  करेगा  औौरी  जाँच

 करने  के  बाद  यह  gare  कि  यह  स्थिति

 है  शौर  उसको  मदद  मिलनी  चाहिए  ।

 एक  मापनेजोसंल जो  सेस  लगाई  हैं,”  वह

 बहुत  कम  लगाई है  ।  में  चाहता  था
 कि  कम  से  कम  इसमें एक  फिल्म पर  एक

 हजार  रुपया ही  दे,  तो  भी  वह  बहुत  कम

 है  ।  इस  पर  में  यह  कहना  चाहता  हूं  कि

 एक  हज़ार  रु०  की  जगह पर  दो  हजार  रुपया

 ज्यादा  रुपया  लगायेंगे तो  ज्यादा!  बरच्छा  रहेगा,
 ताकि  श्राप  केा  फाड  कुछ  बास  करेगा  ।

 क  बात  झप  ने  ट्रपति  स्पीच में  भानी

 है  कि  बहुत  दिनों  के  बाद  आपका  नन

 गया  है,  इसके  लिए  श्राप  धन्यवाद  के

 पान  है  सिनेमा  के  वर्क्स  की  बाबत,
 जिनकी  हालत  खराब  हो  गई  हैं  और  यह
 बिल  देरी से  लाया  पाया  हैं.  ।  देरी से
 art  के  कारण  आपने  लिखा  है  कि  :

 “The  proceeds  of  the  duty  of  ex-
 cise  levied  under  section  3  shall  be
 credited  to  the  Consolidated  Fund
 of  India.”

 इस  साइन  वकर्स  फण्ड  के  ग्र लावा  इसको

 आप  कान्सोलिडे टेड  फंड  में  जाने  दीजिए ।
 झ्रापने  जैसा  मनोज-4  में  कहा  है  कि  :

 “The  duty  of  excise  levied  under
 section  3  one  any  feature  film  shall
 be  payable  to  the  Central  Govern-
 ment  by  the  producer  of  such  film
 within  a  period  of  one  month...”

 श्राप  इस  को  2000  रूपये  रखिये  मार

 पहले  पैसे  ले  लीजिये,  लाइसेंस  तत्र  दीजिये
 जव  श्राप  के  पास  पैसा  झा  जाये  ।  उन  को
 नोटिस  देना,  शो-काज  वारना----ये  सारे  शायद

 वकालत  के  धन्धे प्राप  को  याद  झा  गये  हैं  ।

 इस  मैं  माप  ने  प्रोसीजर  एडाष्ट  किया  है-
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 [भी  मूलचन्द  डागा]
 First  notice  should  be  served,  show
 cruse  notice  to  be  issued.  Then  the

 payment  shoulg  be  recovered  85
 rears.

 इन  बातों  को  भूल  जाइये  ।  ऐसा  लगता  है  कि
 ary  खानुमा-जगत में  उड़  रहे  हैं,  कल्पना  में

 ज  रहे  हैं,  मेहरबानी  कर  के  जमीन  पर  आ

 जाइये  ।  बाप  ने  रखा  है  कि  कलेक्टर  एरियर्स

 की  रिकवरी  करेगा,  क्या  जरूरत  हैं,  मराप  फिल्म

 को  एलाउ मत  कीजिये जब  तक  वहू  श्राप  को

 हो  हजार  रुपये  न  दे  दे  ।  उत  का  सर्टिफिकेट

 तब  पशु  कीजिये  जब  बाप  का  पैसा  प्रा  जाय  ।

 झा  को  जो  काम  जल्दी  करना  है,  इस  तरह  से

 तो  माप  का  पैसा  जल्दी  बसूले  नहीं  होगा  ।

 इस  में  श्राप  ने  लिखा  है--
 From  the  date  of........

 यह  ठीक  नहीं  है--
 As  soon  a5  it  ig  published  in  the

 Gazelle,  it  must  become  a  law.

 आप  इस  को  डिले  क्यों  करना  चाहते  हैं  ?

 यह  बिल  तो  बहुत  साल  पहले  प्रा  जाना  चाहिये

 था  ।  पाप  बहत  सालों  से  इस  के  वारे  मे  विचार

 कार  रहे  थे,  क्योंकि  इस  लाइन  में  काटरेक  पर

 काम  होन  से  बहुत  से  लोगों  की  हालत  खराब

 हो  गई  थी  ।  उन  के  लिये  लेबर-लाज लागू

 नहीं  हो  सकते  थे,  कुछ  लोग  उन  का  शोषण  कर

 रहे  थे  उस  शोषण  को  मिटाने  के  लिये  बाप  इस

 को  लाना  चाहते  थे,  लेकिन  प्राय  उस  समय  नहीं

 लाये  |  श्रबन  इस  को  लाये  हैं  तो  श्राप  ऐसी  बात

 कह  रहे  हैं--

 As  soon  as  it  ४  published  it  becomes
 a  law.

 इस  के  लिये  बाद  में  कोई  डेट  तय  करना

 ठीक  नहीं  है  ।  जो  कदम  पाप  उठा  रहे  हैं  उस

 को  जल्दी  लागू  कीजिये ।

 एक  बात  मुझे  यह  कहनी  है  कि  इस  में
 बाई  एडवाइजरी  कमेटीज  बनाने  के  लिये

 झाप  ने  कहा  है  ।  मुझे  भाप  की  यह  बात  समझ

 में  नहीं  भा  रही  है
 ।

 दो-चार  कमेटीज  बनाने

 SEPTEMBER  1,  1981  fare  Cesa  Hill  and
 Welfare  Fund  Bilt

 का  मतलब  है  काम  को  धीरे  करना  ।  सिर्फ

 एक  कमेटी  होनी  चाहिये  जो  सारे  काम  को
 कार े।

 ”

 एक  बात  WIT  ने  इस  में  कन्सोलिडेट ड

 फण्ड  की  माप  नें  रखी  है----इस  का  मतलब
 है  कि  भाष  वित  मंत्री  को  लिखते  रहों,  उन

 के  जवान  भाते  रहेंगे  लेकिन  नतीजा  कुछ  नहीं
 निकलेगा  |  यह  कंसोलिडेटेड  फण्ड  हैं,  सब

 कुछ  वहां  जा  कर  कंसोलिडेटेड हो  जांता  है,

 वहां  से  निकलना  मुश्किल  हो  जाता  है  ।  इंस  लिये

 इस  रकम  को  अ्पने  ही  घर  में  रखो  ।  सादे

 साहब,  श्राप  जैसे  मंत्री  हो  कर  इस  को  कन्सोलिडे-

 टेड  फण्ड  में  ले  जायेंगे,  यह  तरीका  श्राप  ने

 कहां  से  सीखा  है,  किस  ने  सिखाया  है  ?  इस

 के  लिये  मलग  से  सेस-वैलफेयर फण्ड  का  एकाउन्ट

 होना  चाहिये,  इस  के  फंक्पानिंग  में  वहुत  लम्बा

 प्रोसीजर  नहीं  होना  चाहिये  ।  दो  हजार  से  कम
 रकम  नहीं  लेनी  चाहिये  ताकि  रकम  ज्यादा  मिल

 सके  औौर  उन  का  भला  हो  सके  ।

 et  रशीद  मसूद  (सहारनपुर )  :  जनाब,
 चेयरमन  साहब,  वैसे  तो  यह  गवर्नमेंट  कोई

 काम  सही  नहीं  करती  हैं,  लेकिन  जब  कोई  काम

 सही  किया  है  तो  हमारे  लिये  मुनासिब  है  कि

 मैं  साठे  जी  को  मुबारकबाद दूं  ।  जिस  बिल

 की  बहुत  दिनों से  जरूरत  थी,  आज  वह  ऐसा

 चिल  लाये  हैं  ।  इस  की  ड्राइविंग  पोर  जुबान
 की  बाबत  डागा  साहब  ने  कभी  पोस्ट-मार्टम

 किया  हैं,  इस  लिये  मैं  उस  के  बारे  में  कुछ  नहीं
 कहुंगा ।  लेकिन  यह  बात  सही  है  कि  रोज़-बरोज़

 हमारे  जो  श्राटिस्ट,  प्रोडयूसर,  डायरेक्टर  जब

 अपनी  पुरानी  उम्र  में  पहुंचते  हैं,  बुढ़ापे  की  उम्

 में  पहुंचते हैं तो हैं  तो  एड़ियां  रगड-रगड़  कर  मर

 जाते  हैं  ।  उन्हों  ने  पनी  जिन्दगी  के  जो  आखरी

 दिन  गुजारे  हैं  वे  बहुत  गुरबत  में  गुजारे  हैं।  राज
 भी  मिर्जा  मुशरफ  के  बारे  में  मैं  एक  झटका

 पढ़  रहा  था-वह  200  रपये  मांगन  के  लिये

 लोगों  के  पास  जाते  हैं,  उन  के  पास  इतना

 पैसा  भी  नहीं  है  कि  थे  पति  जिन्दगी  आराम

 से  गुजार  सकें  ।  लिहाजा इस  की  जरूरत
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 बेइन्ताह  थी  मौर  यह  बहुत  सहीं  नाप  गया
 है  लेकिन  इस  में  कुछ  ऐसी  चीजें  हैं,  जिन  की
 नज़रें  सानी  जरूर  करती  चाहिए  ।

 एक  बार  भ्रप्रैल  में  साठे  जो  ने  खुद  कहा  था  कि

 जब  तक  फिल्म  इंडस्ट्री  क  इंडस्ट्री  डिक्लेयर  नहीं
 किया  जाएगा  झर  वे  तमाम  बेनिफिशल वहां  पर
 काम  करने  बालों  को  नहीं  दिये  जायेंगे,  तो

 इंडस्ट्रियल  बक्स  को  दिये  जाते  हे  कौर  जैसा

 मुझ  से  पहले  बोलते  वले  दोस्तों  नें  भी  पनी

 तकरीर  में  कहा  है,  मैं  रे  समझता  हुं  कि  हम
 इस  से  कोई  लम्बा  चौड़ा  फायदा  उत  की  नहीं

 aga  सकते  हैं  |

 एक  बात  ओर  कहना  चाहता  हूं  ।

 जैसा  डागा  जाँ  ने  कहा  है  पोर  दूसरे  लोगों  की

 नी  राय  है  कि  फिल्म  इंडस्ट्री  एक  ऐसी  इंडस्ट्री

 है  कि  जो  फिल्म  बनाता  है,  वह  लखों  की  बात
 करता  है,  हजारों  की  नहीं  ।  BM  प्राय  नें

 1  हजार  रुपया जो  रखा  हैं,  वह  वाकई  में  कम

 है।  1  हजार  रुपया  माप  ने  किया  है  ओर

 सैक्शन 6  में  जो  साइन  वेलफेयर सेत  को  बात

 है,  उस  में  आप  ने  इजाजत  दे  दी  है  कि  सेन्ट्रल
 गवर्नमेंट  चाहे त  वह  इस  को  कम  भी  कर  सकती

 हैं  घौर  मारा  माफ  भी  कर  सकती  है  1

 मेरे  बाल  से  इस  की  कोई  जरूरत  नहीं  है  ।

 वहां  पर  करोड़ों  झर  लखों  रुपये  की  आत

 होती  है,  पोर  में  यह  समझत  हैं  कि  यह  जो  1

 हजार  रुपये  रखा  है,  यह  के  है  ।  यह  5.  6

 हजार  रुपये  होना  चाहिए  ।  सोप  ने  1  हजार

 ext  तो  बैसे  ही  कम  रखा  है  ओोर  इस  के

 बावजूद  माप  ने  माफ  करने  की  बात  भीं  रख

 दी  है  ।  तो  यह  माफी  का  सिलसिला  बिल्कुल
 नहीं  होना  चाहिए  ।  पाप  2  हजार  या  5  हजार

 -वे  लगाते  ,  वो  मरच्छा  होता  लेकिन  श्राप  नें
 1  हजार  रुपये  हीं  लगाया  है,  तो  इस  की  हो
 चलने  दीजिये  लेकिन  इस  1  हजार  रुपये, के

 अन्दर  भी  कोई  माफी  नहीं  होनी  चाहिए  पौर

 उस  की  वसूली  होनी  चाहिए  ।

 दूसरी  बात  मैं  यह  कहना  चाहता ह  कि
 सेक्शन  ए  में  कुछ  रिकवरी  की  बात  है  |  डागा  जी

 ”
 Welfare  Fuad  Bill

 ने  बताया  हैं  कि  रिकवरी  का  जो  प्रोसेस  होता  है,

 वाह  बहुत  लम्बा-चाहा  है  धौर  मैं  ऐसा  समझता

 हूं  कि  उस  की  कोई  जरूरत  नहीं  है  धौर  इस  के
 लिए  मरर  सिनेमेटीप्राफ एक्ट,  1952 में  प्यार

 कोई  तबदीली लानी  पड़े,  तो.  उस  को  भी

 लाना  चाहिए  ।  मैं  चाहता  हूं  कि  जिस  तरह  से

 सेंसर  बोर्ड  दारा  सेंसरशिप  होती  है  भोर  उस  के

 र  कोई  फिल्म  नहीं  दिखाई  ar  सकती,

 उसी  तरह  से  इस  में  भी  होना  चाहिए  कार

 कोई  फिल्म  दिखाने  की  बात  महीं  होनी  चाहिए
 जब  तक  कि  कोई  सर्टिफिकेट  न  हो  पोर  उस

 को  रिलीज  करने  की  इजाजत  भी  ने  दी  जाए  ।

 इसी  तरह  से  रिकवरी  के  मुताल्लिक  बात
 साइन  वर्क्स  वैलफेयर  सेस  के  बारे  में  भी  कही

 गई  है  |

 एक  बात  मैं  भोर  कहना  चाहता  हुं  ।

 इस  बिल  को जो  सेक्शन  8  हैं,  उस  के  सब-

 ret  ()  में  यह  कहा  गया  हैं  :

 “with  such  assistance,  if  any  ashe
 may  think  fit,  enter  at  any  reasonable
 time  any  place  which  he  considers  it
 necessary  to  enter’

 मतलब  यह  हैं  कि  कंडीशनर  या  जो  भी

 प्रा फि शियल  बाप  मुकर्रर  करेंगे,  वह  किसी  भी
 वक्त,  किसी  जगह  दूसरे  भ्राफिसर्स के  साथ
 जा  सकता है  भोर  मैं  यह  समझता हूं  कि
 उस  का  मकसद  जो  माप  1  हंजार  साया  सेस

 लग  रहा  हैं,  उस  को  रिकवर  करनें  का  ही
 होगा  |  इस  के  मलाव  भर  कोई  परपज

 नहीं  हो  सकता  गौर  हम  हमेशा  इस  बात  की

 मुख़ालिफ़  करते  रहे  हैं  कि  कानूनों  में  आप

 ऐसे  लोगों  को  भ्र नने  केसरी  पावर्स देते  हैं,  जिस

 से  वें  किसी  के  घर  में  भी  घुस  सकते  हैं  ।  ग्रेगर

 साप  यह  कार  देते  है  कि  जब  तव  वह  सर्टिफिकेट

 प्रोड्यूस  न  करे,  तव  तक  फिल्म  रिलीज  नहीं

 होगी,  तो  फिर  श्राप  का  यह  लाज  बेकार  हो

 जाएगा  घौर  उस  की  कोई  जरूरत  नहीं  रहेगी  ।

 कार  ये  पावर  बाप  ने  कमिश्नर  यथा  किसी

 दूसरे  ग्राफिक्स को  दे  दी,  तो  बहू  किसी के

 घर  में भी  घुस  जाएगा  ।
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 [बरो  रशीद  मसूद]

 एक  बात
 मैं

 कौर  यह  कहना  चाहता  हूँ
 कि

 यह  जो  भाप  की  मं  वाला  बिल  है,  इस  में

 ara  2  की  जो  सब-क्लॉज  (2)  है,  जहां
 बाप नेਂ  साइन-वर्कर की  डेफीनीशन  दी  है,

 यह  जो  आप  के  एम्स-पड  श्राबजक्ट्स  हैं,

 उन  के  कांट्राडिक्ट्री यह  जाता  है  ।  एम्स  एण्ड
 झाबजेक्ट्स  में  प्राय  ने  यह  कहा  है  कि  प्रा  को

 मकसद  उन  लोगों  को  मदद  पहुंचाना है,

 जों  बुढ़ापे  की  वजह  से  या  किसी  वजह से

 अपनी  जिन्दगी  बिना  किसी  मदद  के  गुजार

 नहींਂ  सकते  ओर  भ्र पने  बाप  झपटा  इन्तजाम

 नही  कर  सकते  ।  झाप  नें  यह  भी  माना  है  कि

 बहुत  से  ऐसे  लोग  हैं  जो  बहुत  फेमस  हो  कर,
 शोहरतयाफता हो  कर  भी  अपने  आखिरी

 दिनों  में  भ्र पने  लिये  दो  रोटी  नहीं  जुटा  सकत े।
 उन  को  खाने  के  लिये  रोटी  तक  नहीं  मिलती

 यह  फैक्ट  है,  हकीकत  है  ।  मैं  ऐसा  समझता हूं

 शोहरत  पर  पहुंचा  हस्ा  हो  प्रतिफल  कौर  वह
 5  हजार  रुपये  भी  नहीं  ले  सकता  हो  जैसा  कि

 झाप  नें  साइत  वर्कर  की  डफीनीशत्त  में  दिया  है

 कि  1  gare  रुपया  महीना  एक  फिल्म  के  लिए

 झगर  मन्थली,  है  और  5  हजार  श्पया  लम्प
 सम  में  ।  यह  जो  बाप  ने  रखा  है,  इस  को  श्राप
 खत्म  कीजिये  बल्कि  होना  तो  यह  चाहिए  किः

 उस  की  एकोनामी  कंडीशन  कया  है  कौर  क्‍या

 वह  मदद  लेने  का  मुस्तहब  है  यह.  देखना

 चाहिएं  बजाए  इस  के  कि  श्राप  ने  यह  कर  दिया

 हैकि  उस  ने  1  हजार  रुपया  लिया  हो  ।  मगर
 1  हजार  रुपये  से  ज्यादा  दिया  गया  है,  तो

 मदद  नहीं  देंगे  या  5  जजार  रुपया  लम्प  सम  में

 लिया  गया  है,  तो  मदद  नहीं  देंगे  ।  ऐसा  नहीं

 होना  चाहिए  ।  जब  मदद  दे  रहे  हैं,  उस  वक्‍त

 की  फाइनेंशियल कंडीशन  को  देखना  चाहिए,

 यह  मेरा  कहना है:  ।

 दूसरों  बात  भाप  ने  इस  में  एडवाइजरी

 SEPTEMBER  1,  1981
 ए

 कमेटी  बनाने  की  की  है  ।  इस  में  भाप  में  बहुत

 jare  Cess  Bill  and
 Welfare  Fund  Bill.

 से  लोग  रखे  हैं,  पहले  तो  श्राप  ने  ।  नहीं  बताया

 कि  श्राप  यह  एडवाइजरी: कमेटी  कहां  कही

 बनाने  जा  रहे  Ft  मेरे ख्याल  से  जिन  स्टेट्स  में

 फिल्में  बनाना  शुरू  करेंगे  वहाँ  वहाँ  बाप  रह-
 वाइज री  कमेटी  बनाएंगे  मेर  ख्याल  से  सेन्ट्रल
 एडवाइजरी कमेटी  में  बाप  लोक  सभा  कौर

 राज्य  सभा  सदस्यों  को  प्रब्य  रखें  A  स्टेटस

 में  वहा ंके  विधायकों को  अवश्य  रखें  ।  पब्लिक

 के  नुमाइंदों  का  होना  बहुत  जरूरी  है।  बहुत  से
 मामले  ऐसे  हो  सकते  हैं  जिन  पर  कमेटी  के  सदस्य

 इंटरेस्ट  न  लें  श्नौर  प्रत्येक  सेक्शन  के  लोगों

 को  रिप्रेजेंट  न  कर  सके  ।  इस  के  लिए  जरूरी

 हैं  पब्लिक  के  नुमाइंदों  को  इस  में  रखा  जाए

 ताकि  वें  झाम  पब्लिक  की  वात  श्राप  तक  पहुंचा
 सकें  ॥
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 दूसरी  बात  फण्ड  के  मुताल्लिक  हैं  ॥ਂ

 इस  में  श्राप  ने  बताया  हैं  कि  मुलाजिमों को
 रिक्रूट  किया.  जाएगा,  यह  जरूरी  भी  है

 मेरा  सुझाव  यह  है  कि  इस  के  लिए  जब  नियम

 बनाए  जाएं  तो  यह  नियम  भी  बनाया  जाए

 कि  इस  रिक्रूटमेंट  में  उन  लोगों  को  प्राथमिकता

 दी  जाए  जो  सिनेमा  से  रिटायर  हो  चुके हैं  ।
 इस  से  सही  शभ्रादमियों को  मदद  मिल  सकेंगी

 भर  सिने-वकर्स  को  काम  भी  मिल  सकेगा  ।

 पन्त  में  मैं,  एक  बार  फिर  कहता  हैं  कि
 डागा  जी  ने  जो  सजेशंस  दिए  हैं,  उन  पर  गौर

 कर  लिया  जाए  आर  जहां  तक  बिल  का

 ताल्लुक  है,  मैं  इस  का  सम  थन  करता  हूँ  ।
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 PROF.  ।.  6  RANGA  (Guntur):  Mr.
 Chairman,  I  am  in  favour  of  this  Bill.
 I  wish  to  congratulate  my  hon.  friend,
 Mr,  Sathe,  or  having  had  the  good
 fortune  of  initiating  this  legislation.
 During  all  the  35  years  of  freedom  we
 have  been  in  need  of  this  legislation.  1
 stands  to  the  credit  of  this  Minister
 that  he  has  come  forward  with  _  this
 Bill.  It  also  redounds  to  the  credit  of
 the  welfare  oriented  Government  that
 the  Bill  should  have  come  from  them
 at  this  stage.  It  may  look  to  the  people
 who  घार  very  supercilious  that  this  Bill
 gives  too  much  power  to  the  adminis-
 tration  to  settle  so  many  things  which
 advisory  committees  and  so  on.  But
 then  we  can  trust  the  very  vigilant
 Subordinate  Legislation  Committee  of
 this  House  to  see  to  it  that  if  there
 are  mistakes  made  by  the  administra-
 tion,  they  would  try  to  bring  those
 blunders  to  the  notice  of  the  Govern-
 ment  ang  see  that  the  delegated  legis-
 lation  that  would  come  to  be  made
 would  be  kept  within  proper  limits.

 I  am  anxioug  that  my  hon.  friend
 should  not  restrict  the  benefits  of  this
 Bill  to  cine  workers  alone.  He  should
 extend  the  benefits  to  all  such  workers
 who  are  engaged  in  performing  arts
 in  rural  India.  We  have  a  large  nume-
 ber  of  people  who  make  it  their  life’s
 taission  to  go  from  village  to  village
 and  give  performances.  Mahabharata
 15  performed  {n  South  पाठ ह,  in  Andhra
 Pradesh,  Tami!  Nadu  and  Kamataka,
 in  our  villages  for  one  month  st  ।
 time,  Then  they  go  from  village  to

 SEPTEMBER  1,  1981  fare  Cess  Bill  and-~  404
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 village.  They  depend  upon  voluntary
 contributions  that  are  made  to  them
 by  the  audience  and  also  some  cus-
 tomary  payments  made  by  the  con-
 cerneq  village  panchayatg  and  their.
 elders,  Their  condition  is  very  piti-
 able.

 MR.  CHAIRMAN:  For  how  many
 days  do  they  perform  continuously?

 PROF.  भ.  (5.  RANGA:  For  30  days.,
 Then  they  ge  to  another  village.  For
 some  months  they  remain  unemployed.
 A  large  number  of  them  are  under—
 unemployed,  no  doubt,  I  would  like
 those  people  also  to  be  given  such
 benefit.
 16.56  brs.

 [Mr.  Deputy  Spzaker  in  the  Chair]

 Special  mention  is  made  here  of
 loans  and  some  grants,  1  want  the  hon,
 Minister  to  consider  the  advisability  of
 Providing  some  unemployment  insu-
 Tance  or  some  payment  during  the
 months  when  the  cine  workers  as  well
 as  those  who  are  engaged  in  other  per-
 forming  arts  are  obliged  to  remain  un-
 employed.  If  he  could  extend  the
 scope  of  the  Bill,  ०  the  activities  of
 the  Welfare  Fund,  in  this  direction  he
 would  be  rendering  a  great  service  in-
 deed  ta  those  people  who  are  employed
 in  the  performing  arts.

 lam  very  happy  that  he  has  thought
 of  the  cine  workers  and  their  need  for
 welfare,  I  would  like  him  to  think  of
 the  services  {hat  are  being  rendered  in
 the  direction  of  adult  education  by  all
 the  other  workers,  especially  those
 employed  in  the  theaters  in  the  rural
 aTeas,  and  even  in  towns,  and  try  to
 help  them  as  much  as  he  Possibly  can,
 under  the  auspices  of  this  Bill  and  also
 under  the  Welfare  Fund.

 SHRI  XAVIER  ARAKAL  (Emaku-
 lam}:  Sir,  ।  am  extremely  happy  that
 these  two  Bills,  Bill  Nom  71  and  72  of
 1981.0  are  brought  before  the  House.  The
 Statement  of  Objects  and  Reasons  of
 Bill  No.  71  of  1981.0  says:
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 “In  order  to  provide  assistance  in

 cases  of  ‘xtreme  hardship,  it  is  pro-

 posed  "to  establish  a  welfare  fund.”

 Similarly,  the  Statement  of  Objects  and
 *  Reasons  of  Bill  No,  72  of  1981.0  says:

 “In  order  to  provide  assistance  in
 cases  of  extreme  hardship  and  for

 taking  म  related  welfare  measures
 tor  the  persons  employed  in  the  film
 industry,  it  is  proposed  to  establish
 a  Cine-workers  Welfare  Funds.”

 If  we  examine  the  role  of  cinéma.  no-
 body  can  deny  that  more  than  provid-
 ing  entertainment,  it  reveals  the  cul-

 —-ture,  the  civilisation  and  the  value  of
 human  beings.  “3  one  hon.  Member
 was  saying,  of  late  there  is  gradual  ४

 gradation  in  the  moral  standards  of  our
 films  and  it  cannot  be  denied.  of
 course,  that  is  not  related  to  the  Bill
 under  discussion.  My  first  suggestion  is
 that  more  assistance  should  be  given
 for  this  purpose.  Of  course,  if  it  is  de-
 clared  an  “industry”  then  these  two
 Bills  will  become  redundant.

 On  the  one  hand,  we  have  to  give
 more  assistance  and  more  help  in  this
 field.  At  the  same  time,  we  have  to
 ensure  that  there  is  nothing  which  is
 deterimental  to  the  development  and
 expansion  of  that  industry.

 -
 MR,  DEPUTY-SPEAKER:  We  have

 fo  take  up  the  next  item  now.  So,  he
 may  continue  his  speech  tomorrow,

 °17.400  brs.

 MOTION  RE.  FLOOD  SITUATION
 IN  THE  COUNTRY

 SHRI  HARIKESH  BAHADUR  (Go-
 rakhpur):  Sir,  1  move:

 “That  this  House  do  consider  the
 statement  made  by  the  Minister  of
 State  for  Irrigation  in  the  House  on
 24  August,  1981,  regarding  flood  si-

 #*tuation  in  the  counry.”

 Sir,  there  has  heen  great  devastation
 due  to  floods  throughout  the  country.
 Especially,  Assam,  West  Bengal,  UP.,

 Flood  situation  in  BHADRA  10,  1903  (SAKA)  the  country  (Motion),  406.0

 Bihar,  Rajasthan,  Orissa,  Gujarat  and
 Kerala  are  the  worst  affected  States
 due  10  floods.  Our  country  witnesses
 this  disaster  of  floods  every  year.  Es-
 pecially,  the  rivers  like  Brahmaputra,
 Gandak,  Rapti,  Ghaghara,  Punpun  etc.
 go  On  rampage  every  yearfl  But  I  do
 not  know  the  reasons.  Why  the  Go-
 yvernment  does  not  want  to  take  any
 effective  measures  to  control  the  flood
 situation  in  this  country,

 Sir,  the  hon,  Minister  had  given  a
 statement  in  which  he  talked  of
 damages,  But,  Sir,  if  you  go  through
 that  statement,  you  will  tind  that  the
 statement  is  not  only  imperfect,  but
 also  ng  correct  to  the  extent  as  has
 atcually  been  seen  by  the  people,

 Many  people  died  due  to  floods,  Only
 in  9.  more  than  400  persons  died
 while  the  Government  data  says  that
 about  260  persons  died  there,  If
 we  calculate  the  number  of  peaple  who
 died  throughout  the  country,  that  num-
 ber  will  be  more  than  2,000.  But  this
 Government  data  says  that  only  565  or
 some  such  number  of  people  died  due
 to  these  floods.  While  I  feel  that  it  is
 incorrect...

 MR.  DEPUTY-SPEAKER:  You  at

 least  furnish  the  correct  figures.

 AN  HON.  MEMBER:  It  is  a  conser.
 vative  estimate.

 SHR]  HARIKESH  BAHADUR:  It  is
 also  reported  that  the  number  of
 Persons  who  died  in  this  year  due  to
 floods  is  more  than  the  number  of  per-
 song  who  died  in  any  previous  year  a8
 far  as  the  last  3-4  years  are  concerned.

 AN  HON.  MEMBER:  During  the
 Janata  period.

 SHRI  HARIKESH  BAHADUR:  Not
 the  Janata  period.  Flood  does  not  spare
 any  particular  period.


